
JLOK SA ISH A  U E B A T E S

(Part II ^Proceedings other than Questions an^

3 1 9

L O K  S A B H A  

Thursday, 20th August, 1954

The Lok Sabha met at a Quarter Past
Eight of the Clock,

IM r . Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part /)

1 ^ 2 0  A . M .

MOTION FOR ADJOURNMENT

M odification of D ecision  of L abour
A ppellate T ribunal  on  B ank D is 

putes BY G overnm ent

Mr. Sneaker: If tove recedtved a 
notice from some Members, namely,
Shri Shankar Shantaram More, Shil
A. K. Gopalan. Shri Asoka Mehta,
Shrl H. N. Mjukerjee, Shri Tridib
Kumar Chaudhuri and Shri M. S.
Gurupadaswamy which runs as under:—

“The serious situation arising
out oif the order passed by the

Government of Indiia on August,
24, 1954 modifying the decision of
the Labour Appellate Tribunal on
the appeals against the Award of
the All India Industrial Tribunal
(Bank Disoutes) d'ated the 28th 
April, 1954**.

I should like t»o know the date on 
which the orders were passed and! the 
<iates On which they were notified.

Tlie Miniater of Labour (Shri V. V.
Olri): 24th August, 1954.

Mr. Speaker; Now, I must tell the
^ n . Members who have tabled this
motikm my reactions to it̂  I think
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the subject is important and deserve#
discussion. The only point left for
me to consider is as to whether it
should! be allowed as an adjournment
motion. On that point, I see that
though the matter is important, it is
not of such an urgent character that
you must have the discussion today.
I would, therefore, ask the hon.
Members to have a discussion of two
houzB and there is the separate rule
211 and I am sure the Government
will allot the necessary time for dis
cussion on any convenient day.

Shri Asoka Mehta (Bhand!ara):
All of us, Sir, who have signed the
adjournment motion are intimately
connected with the trade union move
ment and we have been informed by
our colleagues that this action is
completely undermining the confi
dence of the employees and work
ers in the adjudication machinery.
Secondly, we are also connected with
the organisation of bank employees
and we feel that 75 per cent, of the
bank employees stand to lose heavily
because of this modification of Om
award. Also the peace and efficiency
in the banking sector of economy have
been seriously affected because the
bank employees are very much per
turbed by the changes that have been
made by the Government. It is for
these reasons that the adjournment
motion needs to be admitted and
cussed at an early date.

Mr. Speaker: The Government
should find the time for the motion.
We shall discuss it on Monday. Di»> 
cussion is permissible for two and a
half hours under the rules. So, the
hon. Member will get half an hour
more for discussion instead of two
hours for an adjournment motion.




